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Calcutta Metropolitan Water and
Sanitation Authority

7 Dr. Saradish Roy:
1844.\‘ Dr. Ranen Sen:
{_ Shri Dinen Bhattacharya:

Will the Minister of
pleased to state.:

Health be

(a) whether it is a fact that the
Calcutta Metropolitan Planning Or-
ganisation has finalise§ a scheme for
the establishment of the Calcutta
Metropolitan Water and Sanitation Au-
thority to cater to the need of Greater
Calcutta; and

(b) if so, the details thereof?

The Minister of Health (Dr. Sushila
Nayar): (a) A draft bill for the estab-
lishment of the Calcutta Metropolitan
Water and Sanitation Authority has
been prepared by the Calcutta Metro-
politan Planning Organisation and is
under examination by the State Gov-
ernment,

(b) Does not arise,
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Application of New Sections of Com-
panies Act

1846. Shri D. C. Sharma: Will the
Minister of Finance be pleased tc
state whether the provisions of the
newly enacted Section 263-A of the
Companies Act, 1956 will be applicable
to such companies only as have obtain-
ed from the Central Government
licence as required by Section 25 of
that Act?

The Minister of Finance (Shri T. T.
Krishnamachari): No. The provisions
of Section 263-A of the Companies
Act, 1956 are applicable to all Com-
panies that do not carry on business
for profit or that prohibit the payment
of dividends to their members, whe~
ther such companies are licensed
under Section 25 of the Act or not.





